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O R D E R 
 
PER SANDEEP SINGH KARHAIL, J.M. 
 

The assessee has filed the present appeal against the impugned order 

dated 16.05.2025, passed under section 250 of the Income-tax Act, 1961 

(“the Act”) by the learned Commissioner of Income-tax (Appeals)-51, 

Mumbai, [“learned CIT(A)”], for the assessment year 2011-12. 

 
2. At the outset, we find that against the same impugned order, the 

assessee has filed two appeals, i.e., one filed physically, being ITA 

No.4493/Mum./2025, and the other online, i.e., the present appeal. During 
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the hearing, the learned DR also confirmed the fact that it is a duplicate 

appeal. Accordingly, the assessee’s present appeal, being ITA 

No.4499/Mum./2025, is dismissed. 

 
3. In the result, the appeal filed by the assessee is dismissed. 

Order pronounced in the open Court on  21/08/2025     

 
Sd/- 

NARENDRA KUMAR BILLAIYA 
ACCOUNTANT MEMBER 

 
 
 
 

 
Sd/- 

SANDEEP SINGH KARHAIL 
JUDICIAL MEMBER 

 
 

MUMBAI, DATED:    21/08/2025      
Prabhat 
 
Copy of the order forwarded to: 
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